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Acts of the GuiaratuLeglslatum and Ordmances promnlgatﬁd
P and Regulations made by the Governor. .

The followlng Act of the Gu]arat Leglsla.ture, having been assented to by the
~ Pregident on the 4th July 1965 is hereby pubhshecl for general information.

. ' ' - BV PARANJAPE
Joint Secretary to _Governmcnt
: : Legal Department. -
: GUJARAT ACT NO. 20 OF 1965. -

N (g‘m;t»pubhshed after having received the assent of t.he Premdent. in the “Gujamt
F') - Goverrment Gazette” on the 9th July 1965). '

An Aot to provide for uniform application of the Land Acqumltlon
Act, 1894 in the whole of the State of Gu]ara.t and to amend
" .. that Act for that purpose and certain other purposes.

It is hereby ana.cted in the Fourteenth Year of the Repnbhc of Incha. as

fo]lqws. : o
1 A1) --Thie Act maybe called the Land Acqunutmn (Gu]a.rat Umﬁcatmn and ghort  title,
Amendment) Act, 1963, . extent and
: QO 68 Db
120(2), It extends to, the whole of the State of Gujarat, yent,

(3) It shall come into force on such date as the State Govemment ma.y, by "
Jnntlﬁp»moa: in, $he, Offioial, Gagette, appoins. . v

' %591- 1) Ths Land Acquisition’ Act; 1894 as amended in 1ts apphoatmn $0; the
ﬁm’nﬁ' “hbei” GF thd State, of Gujarit by the énactments’ spesified: inthe Bchew&

’aule 13 Py ﬂ ekt-endi'}d to and" bhall bo 11‘.1 foﬁ:e in the Sauraehtra arves: of the* 01@1

5 ﬁeb O;f gpjmt .
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(2) The amendments made to the Land Acquisition Act, 1894 in its appli-1 of
cation to the Bombay area of the State of Gujarat by the enactments specified 1394

" in the Schedule are hereby extended to, and shall be in force in, the Kutch

Armendment
of section 1
of Aot I of
1894,

Amendment
of meotion 3
of Act I of
1984.

Amendment
of section 3A
of Agt I of
1894,

. . trenches; - -

Ve

Insertion of

area of the State of Gujarat and the Land Acquisition Act, 1894 shall, from 1 of
the commencement of this Act be deemed to be amended accordingly also in 1894..
that area, '

3. In the Land Acquisition Act, 1894 in its application in accordance with T of
the provisions of section 2 to the State of Gujarat (hereinafter ‘referred to as 1894.-
“the principal Act”), im section 1, after sub-section (3) the following sub-sestion
shall he inserted, namely:—

“(4) On and from the commencement of the Land Acquisition {Gujarat

Unifightion and Amendment) Act, 1963, this Act shall aleo extend to, and

be in forcs in, the Saurashtra area of the State of Gujsrat.”.

4. (I) In clause (f) of section 3 of the principal Act,

(@) the word *“‘and” occurring after sub-clause ~ (I) shall be deleted; -
(b) after sub-clause, (2), the following shall be added, namely:—

“and . /

(3) a housing scheme which the State Government may from time to
time undertake for the purpose of increasing accommocdation for housing
persons and shall include any such acheme undertaken from time to time
with the previous sanction of the State Government by a local suthority
or company; .

(2) Nothing in sub-section (1) shall affect the provisions of the Land Acquisi-

tion (Bombay Amendment} Act, 1948.

‘5, . In section 3A of the principal Act,
(I) for clause (i3), the following shall be substituted, namely;—
“(#8) to dig or bore into the subsoil,”; : :
(2) for the word “and” at the end of clause (si) and for clause (iv), the

following shall be substituted, namely:—

“(#) to set out the boundaries of the land likely to be needed and the
intended lLine of the work (if any) likely to be done thereon;
(v) to mark such levels, boundaries and line by placing marks and cutting

" (i) to measure the land 8o likely to be needed; and’ o
(Jii) where otherwise the survey cannot be completed and the levéls taken
or the boundaries or lines marked, to out down and clear away any part

. of any standing crop, fence or jungle;”.

6. After section 3B of the principal Act, the following new - section ghall

oW sootion b inserted, namely:—

1 of 1894,

Measuremeont

*of 1and Com.
" prising Survey

number or

. sub-division,

*30. In the case of the whole of a survey number or sub-division of a '
gurvey number, -as. defined in the Bombay Land Revenus-Code, 1879 88 in Bom..
force in-the Bombay ares, the Saurashtra ares or, a8 the case may be, _e,ﬁg
Kutch area of the State of Gujarat, the srea of such survey number or, as ™=
the cass may be, sub-division as entered in the land records shall be degmed
to be the measurement of the land comprising sucn survey number or sub-
division.”. R R St

s
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-garements sccording to section 3C or made under seotion 34, 4 or 8” shall be ?894,
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7. Tn section 4 of -the principal Act,— T " Amendmens.
' of section 4 of

.(1) in sub-section (I}, sfter the words “for any public purpose” the words gt I of 1894.
; —“or for & Company” shall be inserted; : * _0:89_4_

(2) i sub-ssction (2), for the words beginming with words “tb mark éuch
lovels” and ending with words “trenches; and” the following shall be substi-
* tuted, namely:— : .

“to mark such levels, boundaries and line by placing marks and cutting
trenches; to measure the land likely to be needed, and”. \

8. In section 8 of the principal Act, for the words “cause it to he measured” Amendment
the words, brackets, figures and letters “cause the land (unless it bas already gf ;:gt‘i’“ o?.
‘been measured under seotion 3A or 4 or deemed to be measured under section 1sps. :
8C) to be measured” shall be substituted.

9. In section 9 of the principal Act, in sub-section (2), for the words and Amendment

“measurements made under section 8 the words, figures and lefters “mea- of o;ertcioiu ;
0 .

substituted, _
10. Section 11 of the principal Act shall be renumbered as sub-section (I) Amendment
of that section and ‘ of 1"22?23 I

{1) in sub-section (I) so renumbered for the proviso, the following 1884.
provisces shall be substituted, namely:— .

" “Provided that no award shall be made by the Collector under this section
without the previous approval of the State Government or of such superior
officer as the State Government may authorise in this bebalf :

Provided further that it shall be competent to. the State Governmefit to-
divect that the Collector or such class of officers specially appointed by the
State Qovernment to perform the functions of a Collector under this Act
may make such award without such approval in such class of cases ag the State
Government may specify in this behalf.”,

(2) after sub-section {I), the following sub-sections shall be inserted, namely:—

“(2) . Notwithstanding anything contained in sub-séetion (7)), if st any
gtage of the proceedings,the Collector is satisfied that all the persons interested
in the land who appear before him are agreeable to the award which he
proposes o make under this section, the Collector may without making fur-
ther enguiry, require mich persons to execute an agreement in the form
prescribed by the State Government and mike an sward according to the

. terms of such agreement,
" (3) The determination of compensation for any land under sub-section (2}
shall not in any way affect the determination of compensation in respect of
other lands in the same locality or elsewhere in accordsnce with the other

(4) Notwithstanding snything contained in the Indisn Registration Act,
1908 no agresment made under sub-section (¢) shall be liable to registration
.. - under that Act.”, S
- 11, After section 11 of the principal Act, the following seotion shall be inserted, Ineertivn of
namely : : - section 1A
. © . in Aok X of
o | wos..
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Sitnspayabte 114, If the land in respect of which an award is made under gegtion 11
g_e'!“(l::qu;i; 18 land whick according to the terms of its tenure is not transferable or pa.lrlnlfii
specified i DY metes and bounds without the sanction of the Sfate Government or any
award, other competent Officer, then out of the amount of compensation awsrded
. ‘therefor & sum, which would have been payable to the, State Government . under
+any law for'the time being in force, had- the land besn otherwise .{:ranai‘eqed
shall bs paysble to the State Government and the Collector shall ,specify in

the award the sum so payable to the State Government.”. . '

Ameﬂ@ent | 12, In section 17 of the principal Act, in sub-section (1), the words “.‘aste

of svotion 17 _ able” shall be deloted. e or
1804, - -

Tsertion of © 13, In part 1T of the principal Act, after section 17 the following new geption
ow seotion 1) rted, namely ¢~ . 19 PTOMIRg mew fostin
Tof 1894, : oo

tUseofland " «y7 A When any land vests'in the State Govemm‘eni.;':. o\r in_ a.corporation
' ?JQ‘;Z&’ ubh\e " owned or controlled by the ‘State (overnment under the provigions. of rfgus Agt,
permitted. it shall be lawful, with the previous sanction of the State Governyent,:to yse
- -guch land also for any public purpose other than that for which its possession
was taken.”. - ' DA L
oAfn:;ee:;(:::;n;a 14, TIn section 23 of the principal -Act, in sub-section (I)— .
of Ack I of (i.«) in clause ‘ifoartkly” the fO]lOWillg shall be added at the B]ld, :p,a.mely e
1504, “and where the person interested is a tenant of the land, only .the, damage
sustained by him by reason:of the acquisition injuriously affecting 'his right
a8 a tenant;”. - S R S
. (#%). at the end of clsuse, fifthly the word “and” shall be deleted and after
-clause sizthly the following. shall be added, namely :—" - .
“ahd . ’
seventhly, in the case of any land which according to the terms of the tenure
on which it is held is not transferable or partible by metes and bounds without
. the sanetion: of the State Government or any competent officer, the market
" value of similar land held without such résteiction.”. - .
Amendment - 45 :.Tn gection 28 of the principal -Act, for-the word “four’ the words “four
of Aot T of " and a-half”-shall be substituted. _
1804, _ o _ :
&mendment | w216, "Lu: seotion34 of the principal Act, for' the word “four” the words “four
of Aot I cfand a-half® shall-be substitated.
1894.
Amondment 17" In seotion 35 of -the-principal Ao, in sub-section (1) the words ‘“waste or
of Aot T of arable” shall bu deléted. - B
1804, . o _ L o
Amendment.- -A18, iTn: geetion 39 of the prineipa.l Act, for t.he ﬁgill'é"“ﬁ”"t;}lb ﬁg’u]:h 4 ghall
of sedtion ii;}béu atbstituted. ) ‘ T I

of Act I _ _ _

189 . e
Amshdment ' 19, Tn ‘section 40 of the principal Act, in sub-section (I), the words, figure,
mﬂf.;_’fﬁ‘i‘i}o Jetter and brackets “either on the report of the Collector under -sectiont BA.
1894 S

.17 of cub-geotion (2), or” shall be deleted. o

.

- J '*":-.

" Aves
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20, Tn .seotion 41 of the principal Act; the words, figures, brackets and letter Amendment
- “gfter considering the reports, if any, of the Collector under section 5A, sub- of section 41
. ‘seetion (2) or” shsll be deleted. _— 1894,
-_:'"21' After section 47 of the principal Act, the following section shall be mserted :;‘:;?i‘f;&fh
“mamely :— _ : _ _ . ActIof 1894,
“g7'A. (I) In the application of this Act, to the State of Gujarat, for section 47 ﬁ:;‘i’s“;ia‘; or
the provizions of* sub-sections (2) and (3) of this section ghall be substituted. %mll,niﬁsioner
.o . : . olice to
(2) Tf the Colloctor is opposed or fmpeded in taking possession undsr bhis pager © of
Act of any land or in preventing enjoyment of any easement extinguished land or dlo-
_ under this Act, he shall, if a District Magistrate, enforce the surrender of the 222, *%°
-land to himself, or the closure of such easement and if not such Magistrate, '
he shall apply in any area for which a Commissioner of Police has beenr appoin~
ted to the Commissioner of Police and elsewhers to any Kxecutive Magistrate and
guch Commissioner or Magistrate shall enforce the surrender of the land to the

Collector, or as the case may be, the closure of such easement.

(3) Any action taken by a Collector, Magistrate or Commissioner of Police

under sub-section (2) shall not be questioned in any Civil Court and no injunction

" shall be issued by such Court for restraining such action, but the aggrieved party

shall be entitled in such Court to reasonable compensation for any damage

suffered by him by reason of the powers under this section being exercised by
any such officer wrongfully or without authority.”. ' .

22, After section 49 of the priuncipal Act, the following section shall be inserted, i:::ir::‘lon“ :f

namely ;— ) _ . in Act I of
1894,

“49 A, (I) Where the owner has expressed a desire under sub-section () Additional
of section 49 that the whole of the house, manufactory or building shall be diroumg.
acquired, the provision of that sub-section shall have eifect only when the Collector Which seotion

_ is satisfled that the acquisition of a part of such house, manufactory or building *% 2" have
shall so advessely affect the use of the remaining part for the purpoéé for which offoot.
it was being used, as to justify the acquisition of the whole of the house,
manufactory or, as the case may be, building.
{2) Whete under the proviso to sub-section (I} of section 49, the owner

withdrdwé or modifies the desire expressed by him it shall be, lawful for the

Colleotor Yo put in force the provisions of this Act for the acquisition of such

part of the house, manufactory or building as may 'be in conformity with

such withdrawal or modification.”. ' S .

23. In section 50 of the principal Act, in syb-section (2) for 't‘.ht;"‘wordt;“"}may Afm'“d!’“‘“"

appear and adduce evidence” the words “shall be oalled upon to-appear and adduce of Srotion 52

evidenoe, if any,’” shall be substituted... . ~= e T 1804. !

Anmendment

.-2:4-..'.;'8&.61‘_»}6#‘-5211 of the pr'in'uipﬁ_lb"_-ht shall be__rei;pmiiered‘Eés'hﬁb-sec‘bibﬁ Dof " gootion
of that section and after that sub-section the following sub-section shall be ingerted, 524 of Aot
pamely :— ST ST o DO T of 1804,

“(2) The State Gouve-arﬁment:.__may, By notification in the Ofﬂbahl Gazeltte, direot
that the powers ;. exercisable by it.under this Aot, éxdept the power to make rules




: 'Boneql aud

Raying. .

1N

. -under-geotion 06, nhall insuch clrcumstances and under such condltxona, if any, a8
- may be specified in suoh notification he exerclsable 2lso by sn officer subordm;te
to it not below the rank of a Collestor.”, PO

25. (1) On the commencement. of this Act the Land Acquisition Act 1894
-':“"i“' - (Adaptation and Application) Ordinance, 1948, a8 in force in (:;cilm Sanrashtrst ‘area g::'.
S of the State of Gujarat immediately before such commencement shall atard XXI"f

repealed
{2) The repeal of the Ordinance under sub-section (I} shall not affect —
(a) the previous operation thereof;
(’b) Any nght, privilege, obhgatmn or liability acquired, accrued or incurred

*GUJ; QOVT. GAZ., EX;; JULY 9, 1065/ASADHA 18,.18%7 {Pars IV

thereunder,

(o) any penalty, forfeltu:re or pumahment incurred in respect of any offence

thereunder, or

{d) any investigation, legal proceeding or remedy in respect. of any auch nght
pmvﬂege, -obligation, liability, ‘penslty, forfeiture or punishment,

and any such investigation, legal proceeding or remedy may be instituted, contmued
_or enforced and any such penalty, forfeiture or punishment may be 1mposed under
the uorrespondmg provisions of the principal Act.

(3) Anything done or any “action taken under the pmvmmns of the Ordinance
.80 repealed shall, in so far as it i8 not ineonsistent with the provisions of the
-principal -Act be deemed to have been done or taken under the corresponding
provieions of the principal Act and shall continue to be in force, unless and
‘ untxl superseded by anything done or any action taken under the principal Act.

’

* 88, - 'Nothing in this Act shall be deemed to affect the acquisition of land for .
. which the appropriate Government is the Central Government. v n
SCHEDULE ;
: {See section 2) &
Enadmts amadmg the Land Acquisition Act, 1894 in its application to the ¥
 Bombay area of the State of Gujarat -
N .. : _ . Sectmns
. Near.,  -No.. - Short title of the - . providing for
enactment. . amendment of e
the Land Acquisi- 'Z
e . . tion_Act, 1894. i
771988+ “XVIU  The Land Acquisition (Bombay .2 N
T . Amandment.) Act, 1938.. o
"1946 © XX The Land Acquisition {Bombay .. 2 to 4
Amendment) Act, 1945. - (both inclusive)
1949 XXXV The Bombay Land Acquisition Officers .. 6
) “Proceedings Validetion: Act, 1949, - e
1950 - XXVII" The Land Acqmmtlon {(Bombay e 20
Amendment) Act; 1950. _ S
. 1953 XXXV, The Land Acquisition (Bombay .. 2% 11
T " " Amendment) Act, 1953. - (both inclusive)
1968 XII The Land Acquisition (Bombay - - S

Awmendment) Act, 1957.
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